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Learned pdditional Standing CouLxsel shri U, B.

Mohapatra has filed a Memo enclosing a petition from

the applicant stating that he dces notwant to pursue

- this 0., A. and he wants to proceed to his new place of

posting at Doomdooma,It is submitted by tbe le arned

" counsel for the petitioner that this letter has keen

cdbotained from the petitiocner by force and therefore,

' he wants that the matter should ke heard and finally

disposed of at the stage of admission,In view Of this,

the matter is posted to 24,3,9 to be listed under the
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~ proceeding to ARC,
- want to press this O.A.
' of for not being pressed.

‘ stands vacated.

of on the next day at the stage of

heading ' ADMISSION®! ,It is submitted by the learned counsel
for the petiti ner that tie mattemay be finally dispcced

admission, It is so

ordered, v ﬁ
(%4
ViGE‘—Cl’iairma‘{;) w’? Q
)
~¥;r‘—§ =
X il 4 m
24.8.98 Me Ef(JLﬂic al)

learned,kounsel for the
learnéd Addl.Standing

It

Heard Shri S.S.Panda,
. petitioner and Shri U.B.Mohapatra,
Counsel appearing on behalf of the res%ondents. is
submitted by the learned counsel for theepetltloner that
the

persuance of the impugned order of transfer and as such

intends to proceed to EDoom Dooma in

petitioner
he does not wish to pursue this O.A. any further. Learned
Addl.Standing Counsel has also filed a memo enclosing a
letter from the to
A.R.C., that

Assistant
A
he vy
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he does not

petitioner

Charbatia
Doom Dooma and theref&re,
In view of this 0.A.
dated 22.7.1998

addressei
Director, stating |
is disposed

Interim order

" In view of the order passed above M.A1406/98 is also
disposed of accordingly.
Hand over copies of the order to learned

i.gounsel-for .both sideSws - SE— L

VICE- CHAI?MAN
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